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"Form Mo, INC-26"

[FPursuant bo rule 30 of the Companies
{incorporation) Rules, 2014]
Acartsement 1o De published i (b reasiEpes
foe changa of regisierad office of the Company
Irom mne =kale S analbar
Before the Central Governmeant
Morthern Region
in the matier of sub-section (4] of Section 13
af Companies &1, 2013 and dausa (a) of
gubrule 45] of nale 10 of the Companies
(incorporafion) Aules, 2014
AND
In the matter of
Alphamate Technologies Private Limited
hanng fs raglsterad allice of C-50, 1078, Janak

wrl, Mew Dethl, Dedhi, [mdia - 110058,

wee Pfificnar
Motce s hereby mven o the General Pubdc thal
fha Company propases o masa appbcaton ko tha
Central Gowemnanen! under saction 15 of fhe
Companias Acl, 2013 saeking confirmafion o
ataralion of Ihe Memarancumof Sssacatanal ke
Company in tems of the specsal resplufion passed
al the Exira Ordirary Genaral Meeling ek on 20
Movember, 2024 fo enable the Compery o
changa #5 Regesberad Ofica from tha "HCT of
Dekhi™ 5o tha “State of LMtar Pradesh”
By parecn wihcsa inbangst is ok lo ba alechad by
the proposed chance of the reglsiared office of the
Company may deiver either on the MCA-X
partal (wewwmeagevin by flling investor
complaint form or cause to be delivarad or sand
by registered posl of his! her chppchions supporied
by an affidasil stating the nature of his/her interest
and grouncs of appasiion 1o the Regional Direcior
al the addrags B-2 Wing, 2 Floar, P1, Deendaysl
Antyodaya Bhawan, CGO Complex, Mew Dethi-
190003  within Tnurl:-:zn days af e date o
publication of this natice wilh 3 copy to
.='|,,.|,‘:4|f“'_'||*‘I CLFn sy wilh 8 copy of e apg
company at fls registered office at C-
Janak Puri, Mow Delhi, Dalhi, IndEa -1

For end an behalf of tha Applicant

Alphamate Technologies Private Limited
Sq/-

Mikhil Manga, Direclos
DIN: 02683303

Diata 25125024
Place ; Delhi

0120-6651214

or All Advertisement Booking ||
Call

Yy <

NORTHERN RAILWAY

TENDER NOTICE
Invitation of Tenders through E-Procurement system.
Principal Chigd Malareals Manager, Moriham Raik bowidny, Mo Dzl 110001, for and an
behalf of the President of India, invites e tenders thiowgh e-procurement syatem for
supply of the following items:.
5.Mo.| Tendar Brief Description Qi Clasing
Ha. Date
1 |7T249050 |RUNNING CONTRACT OF PRE- 451 5ET |.20.01.25
ARGC STRESSED MOMNOD- BLOCK COMCRETE
SLEEFERS SPECIAL TYFES [T-4B65)

2 092423274 RUBBER SPRING FOR DRAW GEAR. | 2780 SET | 20.01.25

3 (09242583 | SPARES OF APM 4271 5ET [ 2201.25

4 (07240349 | OVER HAULING KIT FOR KES TYPE 209 8ET |[2r.01.25

S5 102419414 [ POH MAINTENANCE KIT 20 MOS  [(27.01.25)

6 |08245722 |RC TENDER FOR 12 CORE X 1530 |15302.28 | 2804 :{5'

MM SEGMALING CABLE KILOWETRE

T |15245237 |DIESEL GENERATING SET 750 KVA 1TROS | 30.04 .25'_

g (08242050 |SIDE FRAME EEY 125604 NOS| (3.02.25|
Hote:1). Vendors may visit the IREPS website i.e. www.ireps.gov.in for S}
details. 2. Mo Manual effer will be entertalned. 5
Tender Notice No, 84/2024-2025 Dated: 27/12/2024 ]

SERVING CUSTOMERS WITH A SMILE JI6TI24
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FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

SRINATH NEPHROCARE PRIVATE LIMITED
'Name of Corporate Person Srinath Nephrocare Private Limited
2.: Dale of incomparation of Camatals Person | a2
3. Authoeily under which Comparale Re._,uslmrr:ufﬂ.m:uan s, Debi & Harvana, Méw Dell
Person 15 incorporated fragistened
4, Corporate identity rumber / limited liablity
wentity number of Comparate Person
5. Aocvess of The regstensd Offics and
Prircipa! affice [if any) of Comparale Person
. Liqudation commencemend daie of
Corparale Persan

1. Wame, address, emad address. telephone
nurnber and lhe registration number of
the Ligusdatar

|UBS100DLI01ZFT 245524

521, 2nd Floor, Star ity, District Canire Mayur Place
Mayur vikar, Phasa 1, New Delhi-110091

22024

=3

|Gyaneshwar Sahal

Address: 05-2, Ind Floor, Thie Nexd Daor,
Seclar-Th, Fardabad, Harvans-121004

Email: gyaneshwar.sahai@gmail.com
Mabiba No.: 2353541408

Regn. No: [SEIPA-DOZP-NOOT 30206 7-18M0545
AFA Valid upto: 31,42.2025

H.: Last date for submission of dams JEIH /2025

Motice & hereby given that the Srinath Nephrocare Private Limibed has ©
liquiciaticrion 27th December, 2024,

The slakeholders of Srinath Mephrocare Private Limited are hereby callad upon 4o submil & proal of
their claims on ar befare 26Eh Janvary, 2025 1n he bquidator st the address menfion againstitemnp. 7

The financial credilors shal submit $helr proof of dams by elaciranic maans anly, &1 other stavabalders
may subme the proofof cleims i parsan, brpostar by eleciranicmeans

commenced voluniary

Submission of fals= or misleading proofs of claim shall aftract penalisas. S/

Gyaneshwar 3ahai
Date: 26 12 2024 Liguidator, Srinalth Mephrocare Private Limijg
Place™NUehi Regn, Huzlﬂﬂl-'lF'-"t-ﬂﬂi‘-'lF'-N-L*TJ‘!3&'2ﬂ1?-1f:l}5ﬁ)5ﬁ

A\

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
BEAN CULT INDMA PRIVATE LIMITED

1. Name of Corporate Person Bean Cult India Private Limited
2.| Date of incorporation of Comorat = Person | 23/06/2023
3. Authority under which Corporate ' Registrar of Companies,
| Person is incomarated registeres | NCT of Delhi
4| Corporate identity number ! lirsted-liability | U47211DL2023PTC416085
\dentily Aumber of Corporate Person |
5.| Address of the registered Office and A-335, First Floor, Shivalik,
Principal affice fif any) of Corporate Petson Malviya Nagar, New Delhi-110017

24122024

Bl Liquidation commencement date of
{Corporate Persan

.| Name, address, email address, telephone | Mr. Anurag Nirbhaya
nurmber and the registration number of | Address: 204, Sagar Plaza, District Centre,
the Liquidatar Laxmi Nagar, Mew Delhi- 110082
E-Mail id: anurag@canirbhaya.com
_ _ _ _ Phone No.: 8810332513
8. | Last date for submission of claims 2301025
Molice iz hereby given that the Bean CultIndia Private Limited has commenced '.-'-:uluntarg.-
liguidation om24.12.2024.

e siakeholders of Bean Cult India Private Limited are hereby called upon to submita |
prodf of their ciaims, on or before 23.01.2025, to the liquidator at the address menfioned |
against item 7.

The financial creditors shall submit thewr proof of claims by electronic means only. All other |
siakeholders may submat the proof ofclaims in person, by post orby electronic means

Submission of false or misleading proofs of claim shall attract penalties.

|

Sdi- |
Anurag Nirbhaya |
Liguidator in the matter of voluntary liquidation of the |

Diate: 28,12 2024 Bean Cult India Private Limited |

/]

AN S

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
N | Loan No. Co-Borrower/ Outstanding Due & Type of
5 Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Mrs. Naseema 07.10.2024 Date:
(Applicant) Rs.21,15,420/- (Rupees| 26.12.2024
D Twenty One Lakhs Time:
47333430000383 | 2) Mr. Ashwini | ko0 Thousand Four | 02:32 PM.
M|sh|:a Hundred and Twenty | Symbolic
(Co-Applicant) | Only) as on 03.10.2024| Possession

Description of the Property: Property bearing Shop No.18, (Upper Ground Floor
without Roof Right) Built on Plot No.S-47, Area Measuring 11.15 Sq.mtrs., situated
at Shalimar Garden Ext-l, Village Pasonda, Pargana Loni, Tehsil & District
Ghaziabad. Owned by Mrs. Naseema, W/o. Mr. Ashwani Mishra. Bounded as:
East: Rasta 60 Ft. wide, West: Other's Property/ Plot No.S-46, North: Road 50 Ft.
wide, South: Service Lane/ Shop No.15.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Plate: New Do {Regn No.: [BBYIPA-0011P-POOBTC/2017-201011460

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No 27TA, Developed Industnial Estate, Guindy, Chennal - 600 032 Tamil Nadu
Regional Office: Rinduga Housing Finance Limited 2nd Floor, 2148 & 212C. Plot No -
TCIG-212 & TCIG-55 Cyber Heights, Vibhuti Khand, Gomti Nagar Lucknow, UP - 226010
Branch Office ; 203, 2nd Floor, F'an:larn Business Park, .ﬁwas i'lﬁi*- nga -282007
Authorized Officer: RLM : B ;

CLM: Akshay anla
email: auction@hmdujahou

ingfinance com

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF IMMOVABLE ASSETS CHARGED TO HHFL UNDER THE SECURITISATION
AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002 (SARFAESIACT).

Ahe undersigned as Authorized Officer of HHFL has taken over possession of the schedule

property us! 13(4) of the SARFAES] Act. Public &t large Is informed that the =ecured

property ag mantionad in the Schedule are available for sala through Private Treaty, as per
the tarms agresable to HHFL for realization of it's duas on “AS 15 WHERE 15 BASIS® and

AR IS WHAT IS BASIS

Standard terms & conditions for sale of property through Private Treaty are as under;

1. Sale through Private Treatywill be on “AS 1S WHERE IS BASIS" and “AS ISWHAT IS
BASIS"

2. The purchaser will be required to deposit 25% of the zale consideration on the next
working day of recsspl of HHFL's acceptance of offer for purchase of propery and the
remaming amount within 15 davs therealter.

3. The purchaser has to depesit 10% of the offered amount along with application which
will be adjusted against 25% of the deposit to be made as per clausa (2] above,

4. Failure to remit the amount as required under clause (2) above, will cause forfeiture of
amount already paid including 10% of the amount paid along with appdication

8 In case of non-acceplance of offer of purchass by the HHFL, the amount of 10% paid
along wath the apphcaton will b2 refunded withoud any interest.

f. The propertyis being sold with 2l the existing and future encumbrances whether known
or -.unknowm to HHFL. The Awthorized Officer J Secured Craditor =hall noi be
responsible in any way for any third-party claims /rights/ dues

7. The purchaser should conduct due diligence on all aspects related 1o the property (under
sale through private freaty) o his sabisfaction. The purchaser shall not be entified to make
any claim against the Authorized Officer f Secured Creditor in this regard a%alaierdate.

&. HHFL reserves the right ko resect any offer of purchase without assigning any reason

3. The inierested partes may coniact the Authonzed Officer for furher details: [
clarifications and for submitting their application

10, The purchaser has to bear all stamg duty, registralion fiae, and other axpenses, Laxes,
dubies in respect of purchase of the property,

11, Sale shall be in accordance with the provisions of SARFAESIAC  Rules

SCHEDULE Description of the Property Reserve
(Part of Secured Asset) Price
Situated at House No. 25 & 26 Lies in Part of Khasra No. 588, 589 & | Rs. 12,00,0004-

086 having area 100.33 sg.mir, Sifuated at Mayur Vihar, ltaura
Tehsil & District Agra, Uittar Pradesh, Indis-282006

East - Rasta Wide 20 Feet, Wast - (dher Land. Morth - Plot Ofhar,
South - Plot Other

Date: 27.12.2024

For HINDUJA HOUSING FINANCE LIMITED

Place: Agra (Authorized Officer)

Place: Delhi NCR | Sd/- Authorised Officer,
Date: 28.12.2024 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

PUBLIC NOTICE
|Under the provisions of Sectson 102 ot the Inzolvency and Bankrupicy Code, 2016
and a3 per the Directions of the Hon'ble NCLT, New Delhi Bench, Court-H)
FOR THE ATTENTION OF THE CREDITDRS DF
Mrs. Amita Vermal [PERSONAL GUARANTOR TD M/S Diamond Hut India Pyi. Lid.
(CIN: U36311DLE00ZPTCIIETEEYH

RELEVANT PARTICULARS

Mrs. Amita Yerma

A8, Derawal Nagas, Model Tawn,
New Dedhi- 110008,

Order dated 1001212024 i the Case Mo, 18-
1730024 in the Maties of: Central Bank of
India ¥, Mz, Arwta Warma

101272024

5o |
1. il‘lamu of Parszmal Guaramtar
{8ddrass of Personal Guarantor

Pk

3. |Detady of Drder of Adjudicating Authority

4, Data of commencamant of Insalvency
\Reznlution Process

{Name and Registration Number of the
{Inokvency Professional acting as
Resolution Professional

Azhok Kriplani,
IBEEIPAAMDSEP-NOODOE 201 617 10071

[

i, Address and E-mail of the Aesolution
Professsonal, a5 registered with the Baand

1013, |FF) Oid Rajinder Nagar, Mew Delhi-
110060,
ashok krglani 19568 gmail. com

P V3IEF), Oid Rajinder Magar, Mew Delhi-

T Address and E-mail to be used for

correspandence with the Resoluten 110060,
Professsmal amitarpEgmail.com
8. iLaat date fer submizzion of Claims 11012025

Farm B in the IBBIDRP for Personal Guasantors
to Gorparate Bebiors), Regetabons, 2018,

']
g, Rulesant Forms

Notice = hereby given that tha National Company Law Tribunal, New Delhi Banch-il, has
orderad the commencement of a msolvency resolution process of (Mrs. Amita Vermal on
1001 212029 wiz 100 of the Insslvency and Bankruplcy Code, 2016
The creditoes of (Mrs, Arita Yermal, are hereby called wpon to submit their claims with proof i or
before 17/81/2025, to the Resobution Professional through etectronic means or registened post or
sneed postor cowser,
Note: Submission of falsa or misleading proofs of clam shall attract penaitias.
Sdl-
Azhok Kriplami
Mame & Signature
{Resalution Professionall
IP Reg. & IBRIIPA-DD3AP-NODOODSM2GTE- 17110071

Date: 28-12.2024
Place: NEW DELHI

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No 274, Developed Industrial Estate, Guindy, Chennai - 600 032, Tamil Nadu
F!Eqmn*l Office: Hinduja Housing Finance Limited 2nd Floor, 2128 & 212C. Plot No -
TCIG-212 & TC/G-5/5 Cyber Hn=|ght~. Vibhuti Khand, Gomi r-.ag.rLu. knaw, UP - 226010
(a5, A ;r= 282007

Erdnl h Office ; 203, 2nd Floor, Padam Business Park Awas Vi
Authorized Officer; RLM : Brajesh Kumar Awasthi- 991830183
CLM: Akshay Sawla- 9515683404
Email: auction@hindujahousingfinance.com

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF IMMOVABLE ASSETS CHARGED TQ HHFL UNDER THE SECURITISATION
AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTERESTACT 2002 (SARFAESIACT).

The undersigned a3 Authorized Officer of HHFL has taken over possession of the schedule
propery us! 13(4) of the SARFAESI Act. Public at large is infarmed that the secured
propery &8 mentioned in the Schadule are availabde for sale through Private Trealy, a3 per
the terms agreeable to HHEL for reakzation of t's dues on “AS |5 WHERE 15 BASIS™ and
“AS ISWHAT 15 BASIS,

Standard terms & conditions for &ala of proparty through Private Treaty are a8 under:

1. Salethrough Private Treaty will ba on*-AS IS WHERE IS BASIS" and “AS ISWHAT IS
BASIS",

2. The purchaser wil be required 1o deposit 25% of the sale consideration on the nexl
working day of recaipl of HHFL's acceplance of offer for purchase of property and the
remaining amount within 15 days thereafier,

3. The purchaser has o deposil 10% of the offered amount along with application which
will be adyusted against 26% of the deposit to be made as per clause (2) above

4. Failure to remit the amaount a5 required under clause (2) above, will cause forfedure of
amount afready paid including 10% of the amount paid along with application,

5. Incase of non-acceptance of offer of purchase by the HHFL, the amount of 10% paid
along with the application will ba refunded without any interast,

6. The propertyis baing sold with all the axisting and fulure encumbrances whather known
or unknawn lo HHFL, The Autherzed Oficer | Secured Creditor shall not be
responsible inany way for any third-party ciaims [ nights / dues,

7. The purchasershould conduct due dibgence on &k aspects related fo the property (under
sale through privata treaty) bo his satisfaction. The purchaser shall not be entitied to maka
any ciaim against the Authorized Officer | Secunad Craditor inthis regard al alates date

H. HHFL reservas the nght 1o reject any offes of purchase without assigning any raason,

8. The interasted parties may contacl the Authorzed Officer for further detals |
clarifications and for submitting thesr appbcation

10. The purchaser has fo bear all stamp duty, regisiration fee. and olher expenses, laxes,
duties in respectof purchase ofthe property.

11. 3ale shall ba in accordance with the provisions of SARFAES | Act | Rules.

SCHEDULE Description of the Property Reserve
(Part of Secured Asset) Price
Siluated at Residential Plot No. 09 bearing st Khasta No. 913 having | Rs: 200,000/

area 94 116 sq.mir Silusted al Mauza Budhana Mustkil Taigan|
Ward Tehsd & District Agra, Ultar Pradash, Indiz-282001

East- Plot No. 08, West - Plot No. 10, North - Land of Jai Pal Singh,
South - Road 25 wide

Date: 2712 2024

For HINDUJA HOUSING FINANGE LIMITED

-'lllli.r.l"\-'lnlll

“‘-‘hﬂtﬂ-m“ﬂllllll-i-v'lrn l'lh—_-||"r“. ré

Place: Agra {Authorized Officer)

e — i
e el e — ey
b b _— I [ o

Tata HHI 1 ruting

HINEDLLLA,
HOLFSIMNG FIMAMCE

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015,

Emaill ; auction@hindujahgusingfinance.com
203, Znd Floor, Padam Business Park, Awas Vikas, Agra-262007
RLM-BRAJESH AWASTHI-2018301885, RRM - PUSHKAR AWASTHI-9453043399,
CLM - AKSHAY SAWLA - 3515683404, CRM - SACHIN GAUTAM-2319551888

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND

ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAES| ACT)

In respect of keans availed by below mentioned borrowers | guarantors throwgh HINDUJA HOUSING FINANCE LIBMITED, which have become
MPAwh below mentioned batance cutstanding on dates mentioned below, We have already issued detailed Demand Mobice dated a5 mantionsd
bedow Linder Sec, 13(2) of Securifization and Reconstruction of Finencial Assets and Enforcament of Security InterestAct 2002 by Registered Posi
[ Bpesd Post] Courier with acknowledge due to vou which kas been returned indefverad [ acknowledgmend not racaived, We have indicated cur
irtention of faking possession of secuniies owned on ane of wou a5 per Sec. 1304 of the Actin case of your facilure o pay the amount mantionsd
bedow within 60 days. In the event of vour not digcharging Eabifity a5 sef out herein above the Bank | Secured Creditor may exarcize any of the right
conferred vide section 13(4) of SARFAES ACt and while pubEshing the possession nobice | auckion nofice, efacironically or otherwise, a5 required
urddar the SARFAESEAct, the Bank/ Secured Creditor may afso publish your photograph. Details are hereunder-

5.

| Ne.

MName of Borrowers/ Co-Borrowers/
Guarantors & Date of NPA

Demand th::.u Data

~Amount O Outstanding

Details of Secured
Assets

.1

Mr. Ranvir Singh Yadav 5/o Mr. Bhagwan
Singh Yadav & Mrs. Pooja Yadav Wio Mr
Ranvir Singh Yadav, both at; Add - Laxmi
Mapar Birla Mandir, Jaisinghpura, Bangar,
Mathura, Urban, Mathura, Uttar Pradesh, India -
201003

Alc No. UP/MTR/MATH/ADODO00004
Loan Accounts have been classified
a5 a MPA on 05-12-2024

Dremand Motice Dated
26-12-2024

Amount Outstanding
€ 14,51,163/- as on
24112124 + interest

+ Logal Charges

One Residential Plot Mo. 49, measuring area
B6.95 zq.mi, Part of Khasra No. 302Mi. Situated
at Jaisinghpura Khadar Tehsil & District
Mathura, Uttar Pradesh, India-281003, Boundead
as: East - Piof Mo 05, West - Plot No. 51, Morh -
Road 16 FT, Souh - Land of Kedarnath

Mr. Bijendra Singh S/o Mr. Mathura Prasad &
Mrs. Devendri Devi S0 Mr. Bijendra Singh,
koth at: House No. E-185, Balag Puram, Op
Honda Heridage WMavada, Mathura, Urban,
Mathurs, Litar Pradesh, India- 281001

Ale No. URILEN/AGRAADODDN0ZE5
Loan Accounts have bean classified
a& a MPA on 05-12-2024

Demand Notce Dated
26-12-2024

Amaount Outstanding
T 4,74199)- as on
24112124 + interest

+ Legal Charges

One Residential Plof No. 135 measuring area
158.85 Sq.Mt, Part of Khasra Mo. 41, Situated at
Mauza Tantura Tehsil & District Mathura, Uttar
Pradesh, India-284001, Boundad as; East - Road
20 F1 wide, West - Plof of Madan Kumar, Morth -
Plot of Sahab Singh, South -Plotof Others

Mr. Ajay Sfo Mr. Mahendra, Mr. Mahendra S/o
Mr. Dolativa & Mr. Kamesh Wio Mr. Mahendra,

All at: Jaupura, Agra, Urban, Agra, Uhar
Pradash, india - 283007

Alc No. UPILEN/AGRA/ADDDO01231
Loan Accounts have been classified
a5 2 NPA on 05-12-2024

Demand Motice Dated
26-12-2024

Amount Qutstanding
¥ 5,71,842/- as on
24112124 + interest

+ Logal Charges

One Residential House measuring area 230.5
sq.Mt, Khasra No. 179 Situated al Mauza
Jaupura Tehsil & District Agra, Uttar Pradesh,
India-282007, Bounded as: Easl - Gmrs. Road &
Cpening, West - Land of Girraj, Morth - Land of
seema & Ramvess, Soulh -Land of Tnveni

Mr. Dau Dayal Bansal Slo Mr. Bhagwan

Bansal & Mr. Anita Bansal 5/o Mr. Dau Dayal
Bansal, both at: House Mo, 657154, Shiv Magar,
dagner Road, Agra, Urban, Agra, Ultar Pradesh,
Indiz - 2B 2001

Alc No. UPILKN/AGRA/ADD0001367
Loan Accounts have been classified
as a NPA on 05-12-2024

Demand Mobce Dated
26-12-2024

Amount Outstanding
7 1211,476/- 3z on
2411212024 + interest
+ Legal Charges

One Residential House No. 4A of Plot no. 4
measuring area 105.21 sq.mt, Part of Arazi No.
508 Situated at Mauza Ladamda & District Agra,
Uttar Pradesh, India-284003, Bounded as: East -
Exil T Rastavwide 40 F1 West-Land of Seller, Marth
- Plat Mo, 03, South - Part Of Plod No. 4B of Plot N
04

Mr. Pappu Yadav 5/o Mr. Gopi Chandra & Mrs.
Javiri Devi Wio Mr. Pappu Yadav, both at:
Chamar Mata Ka Mandir Kakretha, Amar LHala
Press Ke Pechhe, Sikandra, Agra Utlar Pradesh,
Inclia = 282007

Ale Mo, UP/LKMN/AGRA/ADOOODT 408
Loan Accounts have been classified
as a NPA on 05-12-2024

Demand Motce Dated
26-12-2024

Amount Cuistanding
< §,45,435/- as on
241212024 + Interest
+ Legal Charges

One Residential House Mo. 22/B measuring
area 30.71 sg.mb Situated at Vinayak Vihar
Mauza Kakretha Tehsil & District Agra, Uitar
Pradesh, India-282007, Bounded as: East -
Ramaining Part of Property,, West - Proparty of
3.K. Singh, Morth - Exit & Rasta wide O Mir, South -
Emply Land

at Add -

Mr. Shanti 3harma /o Mr. Meva Bam & Mr.
Sarvesh Sharma S/o Mr. Shanti Sharma, both
Pawan \ihar, Tedi Baghiya, Agra,
Uirban, Agra, Littar Pradesh, India - 282006

Al No. URILEN/AGRAIADDODDTE15
Loan Accounts have been classified
as a NPA on 05-12-2024

Demand Motice Dated
26-12-2024

Amount Outstanding
¥ 6,52,268/(- as on
2411212024 + interest
+ Legal Charges

One Residential House measuring area 41.60
sg.mi, Part of Khasra No. 1292/5. Situated at
Prem Nagar Near Bhagwati Bagh Mauza
Narayach Tehsil Etmadpur & District Agra,
Uttar Pradesh, India-282006, Bounded as; East -
Land of Uthers, West - Rasta 15 F1. Norih - Plot of
Rajendra Singh, South - Land of Others

Mr. Swatantra Kumar S/o Mr. Rajesh Kumar &
Mr. Sarita Devi W/o Mr. Rajesh Kumar, both at:
Ali Magar Kenjara, Faja Ka Tal, Firozabad,
Urban, Firozabad, Utar Pradesh, India - 283203

Ale No, UPTLEN/AGRAMRDOO001631
Loan Accounts have been classified
as a NPA on 05-12-2024

Cemand Mobce Cated
26-12-2024

Amount Cutstanding
T 11,33,2H)- az on
2411212024 + interest
+ Legal Charges

One Residential Plot measuring area 24998
sq.mi. Parl of Khasra No. 560, Situated at
Mauza Alinagar Kaijara, Tehsil & District
Firozabad, Uttar Pradesh, India-283203,
Bounded 25 Easl - Rasta Gak 10 Fi, Wesl - Piolof
Tularam, Mosth - Hewse of Sarta Dovi, South -
Rastz 16 F

Mr. Sanu 3o Mr. Indrpal Singh & Mrs. Sonali
Devi Wio Mr. Sonu, both at: Bheekampur Sada
Sukh Jaraull Kalan, Firozabad, Urban,
Finozabad, Litar Pradesh, India- 283203

Alc No. UPILEN/AGRAMADIODDYET2
Loan Accounts have been classified
as a NPA on 05-12-2024

Demand Notice Dated
26-12-2024

Amount Outstanding
£ 12,27,1700- as on
2411212024 + interest
+ Lagal Charges

One Residantial Plot Mo, 23 Part of Khasra Mo,
13212, Situated at Residential Colony
Sivajipuram Phase-3 Mauza Jajpur, Tehsil
Tundla & District Firozabad, Uttar Pradesh,
India-283203, Bounded as. Easl - Property of
Cither, ¥Wesl - Rasta 20 Ft, Morih - Part of Piol No.
29, South - PlotNo. 30 of Archana

Mr. Love Kush Sharma Silo Mr. Vinod Kumar
Sharma, Mr. Bhoor] Devi Wio Mr. Vinod Kumar
Sharma & Mr. Vinod Kumar Sharma Sio Mr.
Balmukand, All at: Indrapuri Tapa Kalan,

Firozabad, Urban, Firozabad, Utlar Pradesh,
Imdia - 283203

Al No. UPILENIAGRA/ADDOOOITI0
Loan Accounts have been classified
a5 a NPA on 05-12-2024

Demand Motica Datad
26-12-2024

Amount Outstanding
7 533,87H-as on
24/12/12024 + interest
+ Legal Charges

One Residential Plot lies in Part of Khasra No.
122 measuring area 53 sg.mtr. Situated at
Mauza Sukhmalpur MNizamabad, Tehsil &
District Firozabad, Uttar Pradesh, India-
283403, Bounded as: East - Rasta wide 12 Ft,
Wesl - Rernaining Part of Land, Narth - Proparty of
Paramsukh_ South - Remaining Part of Land

10

Mr. Rajesh Sharma S/o Mr. Hatthi Lal Sharma
& Mrs. Vieena Sharma Wio Mr. Rajesh Sharma,
both at; Bhagvati Bagh Etmadpur, Agra, Urban,
Agra; Utlar Pradesh, India - 282008

Alc No. UP/LKNIAGRA/ADOODD1812
Loan Accounts have been classified
a5 a NPA on 05-12-2024

Camand Notice Dated
26-12-2024

Amount Outstanding
T 11,27 641)- as on
2411212024 + interest
+ Legal Charges

One Residential House No. 24 Lies in Part of
Khasra No, 1753 Situated at Mauza Pojya Nagla
Jaar Tehsil Etmadpur & District Agra, Uttar
Pradesh, India-282006, Bounded as: East-Rasia
wide 18 Feet, West - Plot No. 20 & 21, North - Plot
Mo 25, South-Plot Mo, 23

1"

Mr. Baij Nath 3/o Mr. Vidya Ram & Mrs. Babita
Devi Wio Mr. Baij Nath, both at; Musifabad
Foad Rahchal, Firozabad, Urban, Firozabad,
Uttar Pradesh, India - 205135

Alc No. UP/LKN/AGRAJADDODO186T
Loan Accounts have been classified
as a NPA on 05-12-2024

Demand Notice Dated
26-12-2024

Amount Outstanding
T 14,23 466/- as on
2411212024 + interest
+ Legal Charges

One Residential House measuring area 127.78
sq.Mt, Khasra No. 13 Situated at Mauza
Rahchati Tehsil Shikohabad & District
Firozabad, Uttar Pradesh, India-205135,
Bounded as: East - Plot of Sheela Devi, West -
Land of Mukesh Kumar, Norh - Rasta wide 20
Feet, South - Land of Ashak

12

Mr. Aman Kumar Sfo Mr. Ram Singh, Mrs.
Shilpee Wo Mr. Aman Kumar & Mr. Bam
singh, All at: House No. 225, Virsinghpur,
Kanpur Dehal, Semiurban, Kanpur, Utlar
Pradash, India - 205301

Ale No, UPILENAGRA/ADNDDO2065
Laan Accounts have been classified
as a NPA on 05-12-2024

Demand Motice Daled
26-12-2024

Amount Cutstanding
£ 11,37 308)- as on
2411212024 + Interest
+ Legal Charges

One Residential House No. MPL No. 261991
measuring area 41.8 sq.Mt, Situated at Mauza
Sultanganj, Harparvat Ward Tehsil & District
Agra, Uttar Pradesh, India-209101, Bounded as:
Eagl - Exit & Gall wide 8.9 Feel Wesl - Part of

Property of Sushil Kumar, North - Exit & Rasta wide
13 Feat, South - Housz of Raju Singh

13

Mr. Rajnlsh Kumar S/'o Mr. Bhogl Ram & Mrs.
Rina Devi Wio Mr. Rajnish Kumar, both af:
Palya Doyam Jasrana, Firozabad, Urban,
Firnzabad, Uitar Pradesh, India- 215126
Al Mo, UP/LKEN/AGRA/ADDDOO2093
Loan Accounts have been classified
as a NPA on 03-12-2024

Demand Notice Dated
26-12-2024

Amount Outstanding
€ 985808/ as on
241212024 * interest
+ Lagal Charges

One Residential House measuring ara 47.058
s0.Mt, Khasra No, 29 Situated at Nai Abadi
Ganga Nagar Mauza Rehna Tehsil & District
Firozabad, Uttar Pradesh, India-215126,
Bounded as: East - Rasta wide 12 Fest, West -
Howse of Hemrag, Morh - House of Seller, South -
Hewrse of Ram bharose

14

Mr. Kunvar Singh Sio Mr. Bhogi Ram & Mrs.
Anju Wio Mr. Kunvar Singh, both at: Baiang
Krishna Magar, Mathura, Rural, Mathura, Uittar
Pradesh, India - 231004

Ale Mo, UPMTRIMATH/ARODOOOOTI
Loan Accounts have been classified
as a NP& on 05-12-2024

Demand Motice Datad
26-12-2024

Amount Outstanding
T 551,212 as on
2411212024 + interest
+ Legal Charges

One Residential House measuring area 59.45
s.Mt, Khasra No. 170 Situated at Mauza Bajna
Tehsil & District Mathura, Uttar Pradesh, India-
261004, Bounded as: Easl - Plot of Prabhu Dayal,
West - Land of Seller, Morth - Land of Kali Charan,
South- Rasta wide 10 Fest

15

16

Mr. Vinod Singh Sfo Mr. &jab Singh & Mrs.
Madhu Wio Mr. Vinod Singh, Both At: Add -
Magla Vikar Sakraya Banger, Rural, Mathura,
Uttar Pradesh, India - 261406

Alc Mo, UP/MTR/IMATH/ARDDOD00ES
Loan Accounis have been classified
_as a NPA on 05-12-2024

Damand Mobce Dated
26-12-2024

Amount Outstanding
€ 14,85611)-as on
24/12/12024 + interest
+ Legal Charges

Mr. Ramakant Slo Mr. Jaidan 5Ingi=', Mrs.

Jaidan Singh Wio Mr. Mahi Pal Singh & Mrs.
Rajkumari S'o Mr. Jaidan Singh, All al: Gao
Jeda Posi Eka, lUrban, Shikohabad, |Miar
Pracesh. India - 205147
Alc No. UP/LKN/AGRA/ADDDDO1 738
Loan Accounts have been classifled
as a NPA on 05-12-2024

Demand Mobca Dated
26-12-2024

ca e L

Amount Outstanding
T 20,89.953- as on
24/12/2024 + interest
+ Legal Charges

One Besidential House No. 09 measuring area
B3.61 50.Mt, Khasra No. 831 Situated at Keshav
Kunj Mauza Ganeshara Tehsil & District
Mathura, Uttar Pradesh, India-282007, Boundead
as: East - Plot Mo, 10, West - Plot MNo. 18, Norh -
Colony Another, South- Rasta 16 Fest

One Residential Plot lies in measuring area
108.78 sg.mir. Situated at Mauza Rahchati,
Tehsil Shikohabad & District Flrozabad, Uttar
Pradesh, India-283203, Bounded as; East -
Rasta 12 F wide, Wesl - Plot of Other, North - Raste
10 FL, South=Plat of Shanti Dew

The above mentioned Bormowers ! Guarantors are advised | 1) To colfect the original notice from the undersigned for more and complets
details and (2) To pay the balanes oulstanding amount mterest and costs ete. within B0 days from Ihe date of notics referred to above to
avoud further acbon under the SARFAESIACE

Dated : 27-12-2024, Place : Agra

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED
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In The Court Of Dr. Jasveer singh
JMIC ludhiana COMA/5849/2020
Next date, purpose of case, orders and judgments
as well as other case information is available on
http://districts.ecourts.gov.in/ludhiana
Next Date: 28-01-2025
U/s :138 of N.IACT
Ipublication notice for proclamation under section
82 CRPC Police Station:

Kotak Mahindra Bank Ltd
Vs.

Gurwinder Singh

CNR NO. PBLD03-023762-2020
Notice To: 1. Gurwinder Singh Auth.
Sign. Souvinear Services, Indu Area
Kirti Nagar Near Mdh Masala Factory
New Delhi 110015
Whereas it has been proved to the satisfaction of
the court that you, the accused above named can’t
be served in the ordinary way of service. hence this
proclamation under section 82 crpc is hereby issued
against you with a direction that you should appear
personally before this court on 28-01-2025 at 10:00
a.m. or within 30 days from the date of publication of
this proclamation. take notice that, in default of your
part to appear as directed above the above said
case will be heard and determined as per law, in
your absence. given under my hand and the seal of
the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_notice&dist

rict=ludhiana JMIC Ludhiana

riminal Court, Ludhiana

( complaint-138 negotiable instrument act)
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana
M/s UP Money Ltd
Vs.
Jamila
CNR NO: PBLD03-022326-2021
COMA/10206/2021
Notice To: 2) Reshamdeen S/o
Sadeek R/o House No. 32 Village
Mirzapur, Tehsil Jagadhari Distt.

Yamuna Nagar, Haryana

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 27-01-
2025 at 10:00 a.m. or within 30 days
from the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana  jMIC Ludhiana

Criminal Courts, Ludhiana

In The Court Of Dr. Jasveer singh
JMIC ludhiana COMA/42069/2022
Next date, purpose of case, orders and judgments
as well as other case information is available on
http://districts.ecourts.gov.in/ludhiana
Next Date: 27-01-2025
U/s :138 of N.IACT
publication notice for proclamation under section
82 CRPC
Arif Mohammad Vs.
Fijakat Ali
CNR NO. PBLD03-047875-2022
Notice To: 1. Fijakat Ali S/o Musheer Khan
R/o House No: 380, Era Garden Estate,
Meerut Uttar Pardesh 250002
Second Address- Fijakat Ali S/o Musheer
Khan C/o 478/13, Shastri Nagar, Meerut ,
Uttar Pradesh 250002
Whereas it has been proved to the satisfaction of
the court that you, the accused above named can’t
be served in the ordinary way of service. hence this
proclamation under section 82 crpc is hereby issued
against you with a direction that you should appear
personally before this court on 27-01-2025 at 10:00
a.m. or within 30 days from the date of publication of
this proclamation. take notice that, in default of your
part to appear as directed above the above said
case will be heard and determined as per law, in
your absence. given under my hand and the seal of
the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_notice&dist

rict=ludhiana JMIC Ludhiana
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR UNITS OR
SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED

PUBLIC ANNOUNCEMENT

Earthoo
EARTHOOD SERVICES LIMITED

Our Company was incorporated under the provisions of the Companies Act, 1956 as ‘Earthood Services Private Limited’ pursuant to a certificate of incorporation dated September 14, 2012, issued by Registrar of Companies, Delhi and Haryana at New
Delhi. Our Company was converted into a public limited company and the name of our Company was changed to 'Earthood Services Limited’ pursuant to a special resolution passed by our Shareholders dated July 09, 2024 and a fresh Certificate of
Incorporation issued by the RoC on September 23, 2024. For further details, see “History and Certain Corporate Matters”beginning on page 210 of the Draft Red Herring Prospectus dated December 26, 2024 (“DRHP”), filed with the Securities and
Exchange Board of India (“SEBI”) and the Stock Exchanges.
Registered Office: 12003 to 12005, 12th Floor, Tower B, Emaar Digital Greens, Sector-61, Golf Course Extension Road, Gurgaon-122011, Haryana, India.
Telephone: +91-12 - 44204599; Website: www.earthood.in; Contact Person: Vishaka Jalan, Company Secretary and Compliance Officer; E-mail: compliance@earthood.in;
Corporate Identity Number: U93000HR2012PLC047116

THE PROMOTERS OF OUR COMPANY ARE DR. KAVIRAJ SINGH AND ASHOK KUMAR GAUTAM

INITIAL PUBLIC OFFERING OF UP TO 78,00,000 EQUITY SHARES OF FACE VALUE OF X 10 EACH (“EQUITY SHARES”) OF EARTHOOD SERVICES LIMITED (“COMPANY” ) FOR CASH AT A PRICE OF X [e] PER EQUITY
SHARE (INCLUDING A SHARE PREMIUM OF X [e] PER EQUITY SHARE) (THE “OFFER PRICE”) AGGREGATING UP TO X [¢] LAKHS (“THE OFFER”) COMPRISING A FRESH ISSUE OF UP TO 36,00,000 EQUITY SHARES
AGGREGATING UP TOX [e] LAKHS BY OUR COMPANY (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 42,00,000 EQUITY SHARES AGGREGATING UP TOX [e] LAKHS ( “THE OFFER FOR SALE”) BY THE
PROMOTER SELLING SHAREHOLDERS, CONSISTING OF UP TO 27,30,000 EQUITY SHARES AGGREGATING UP TO X [e¢] LAKHS BY DR. KAVIRAJ SINGH AND UP TO 14,70,000 EQUITY SHARES AGGREGATING UP TO
[¢] LAKHS BY ASHOK KUMAR GAUTAM, (COLLECTIVELY REFERRED TO AS THE “PROMOTER SELLING SHAREHOLDERS"”) AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER SELLING SHAREHOLDERS
(THE “OFFERED SHARES”). THE OFFER SHALL CONSTITUTE UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE OFFER INCLUDES A RESERVATION OF UP TO [e] EQUITY SHARES OF FACE VALUE OF X 10 EACH, AGGREGATING UP TOX [¢] LAKHS (CONSTITUTING UP TO [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (“EMPLOYEE RESERVATION PORTION”). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TO AS THE “NET OFFER”. OUR COMPANY IN CONSULTATION WITH THE BRLM, MAY OFFER A DISCOUNT OF X[e] TO THE OFFER PRICE (EQUIVALENT OF X[e] PER EQUITY SHARE) TO ELIGIBLE
EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT”). THE OFFER AND THE NET OFFER SHALL CONSTITUTE [e]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLM, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER APPLICABLE LAW TO ANY PERSON(S) OF UP TO [e] EQUITY SHARES FOR
AN AMOUNT AGGREGATING UP TO< 1,000 LAKHS, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (THE “PRE-IPO PLACEMENT”). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BEATA
PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED
FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(b) OF THE SECURITIES CONTRACTS (REGULAT ION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT
EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO
ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS. THE FACE VALUE OF EQUITY SHARES IS 10 EACH THE FACE VALUE OF THE EQUITY
SHARE IS 10 EACHAND THE OFFER PRICE IS [e] TIMES THE FACE VALUE OF EQUITY SHARES. THE PRICE BAND (INCLUDING EMPLOYEE DISCOUNT, IF ANY) AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR
COMPANY, IN CONSULTATION WITH THE BRLM, AND WILL BE ADVERTISED IN ALL EDITIONS OF [e] AND ALL EDITIONS OF [e] (WHICH ARE WIDELY CIRCULATED ENGLISH DAILY NEWSPAPER AND HINDI DAILY
NEWSPAPER (HINDIALSO BEING THE REGIONAL LANGUAGE OF HARYANA, WHERE OUR REGISTERED OFFICE IS LOCATED), ATLEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SUCH
ADVERTISEMENT SHALL BE MADE AVAILABLE TO THE BSE AND NSE (TOGETHER WITH THE BSE, THE “STOCK EXCHANGES”) FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES, IN
ACCORDANCE WITH THE SEBIICDRREGULATIONS.

In case of any revision to the Price Band, the Bid/ Offer Period will be extended by at least three additional Working Days after such revision of the Price Band, subject to the Bid/ Offer Period not exceeding 10 Working Days. In cases of force
majeure, banking strike or similar unforeseen circumstances, our Company in consultation with the Book Running Lead Manager, for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of One (1) Working Day,
subject to the Bid/ Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing a public notice and
also by indicating the change on the respective websites of the BRLM and at the terminals of the Syndicate Member and by intimation to the Self-Certified Syndicate Banks (“SCSBs”) other Designated Intermediaries and the Sponsor
Bank(s), as applicable.

The Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6(2) of the SEBI ICDR Regulations, wherein not
less than 75% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (“QIB Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being
received from domestic Mutual Funds at or above the Anchor Investor Allocation Price (“Anchor Investor Portion”), in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor
Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion. Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only and the remainder of the Net QIB Portion
shall be available for allocation on a proportionate basis to all QIBs (other than Anchor Investors) including Mutual Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand from Mutual
Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proportionate allocation to QIBs. Further, not more than 15% of the
Net Offer shall be available for allocation to Non-Institutional Bidders out of which (a) one third of such portion shall be reserved for applicants with application size of more than 200,000 and up to %1,000,000; and (b) two third of such
portion shall be reserved for applicants with application size of more than 1,000,000, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional
Bidders and not more than 10% of the Net Offer shall be available for allocation to Retail Individual Bidders, in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price. Further,
Equity Shares will be allocated on a proportionate basis to Eligible Employees applying under the Employee Reservation Portion, subject to valid Bids received from them at or above the Offer Price. All Bidders (except Anchor Investors) are
required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA accounts and UPI ID (in case of UPI Bidders) (as defined hereinafter), in which case the
corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or under the UPI Mechanism, as applicable to participate in the Offer. Anchor Investors are not permitted to participate in the Anchor Investor
Portion of the Offer through the ASBA process. For details, see “Offer Procedure”on page 381 of this Draft Red Herring Prospectus.

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of
requisite approvals, market conditions and other considerations, to undertake initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP with SEBI and the Stock Exchanges.

Pursuantto Regulation 26(1) of the SEBIICDR Regulations, the DRHP filed with SEBI shall be made available to the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the websites of SEBI
at www.sebi.gov.in, the Stock Exchanges i.e., BSE at www.bseindia.com, NSE at www.nseindia.com, website of the Company at www.earthood.in and the websites of the Book Running Lead Manager to the Offer i.e., Unistone Capital
Private Limited at www.unistonecapital.com (collectively the "BRLM"). Our Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in
the DRHP. The members of the public are requested to send a copy of their comments sent to SEBI and/or to the Company Secretary and Compliance Officer of our Company and/or the BRLM at their respective addresses mentioned
herein. All comments must be received by SEBI and/or the Company and/or the BRLM and/or the Company Secretary and Compliance Officer of our Company in relation to the Offer on or before 5:00 p.m. on the 21st day from the aforesaid
date of filing the DRHP with SEBI.

Investments in equity and equity-related securities involves a degree of risk and investors should notinvest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk
factors carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer
have not been recommended or approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to “Risk Factors” beginning on page 37 ofthe DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be made after the red herring prospectus (“RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material
changes inthe RHP from the DRHP. The Equity Shares, when offered, through the RHP, are proposed to be listed on the Stock Exchanges.

The liability of the members of our Company is limited by shares. For details of the main objects of our Company as contained in its Memorandum of Association, see “History and Certain Corporate Matters” on page 210 of the DRHP.

For details of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, see “Capital Structure” on page 85 of
the DRHP.

(Please scan the QR Code
to view the DRHP

BOOK RUNNING LEAD MANAGER | REGISTRAR TO THE OFFER

L!NKlmime

LINK INTIME INDIA PRIVATE LIMITED

C-101, 247 Park, L B S Marg, Vikhroli West, Mumbai — 400083, Maharashtra, India

Telephone: +91 810 811 4949; Email: earthood.ipo@linkintime.co.in; Investor grievance email: earthood.ipo@linkintime.co.in
Contact Person: Shanti Gopalkrishnan; Website: www.linkintime.co.in

SEBI Registration Number: INR000004058; CIN: U67190MH1999PTC118368

LUMHEISTONE

UNISTONE CAPITAL PRIVATE LIMITED

A/ 305, Dynasty Business Park, Andheri Kurla Road, Andheri East, Mumbai — 400 059, Maharashtra, India.

Telephone: +91 022-46046494; Email: mb@unistonecapital.com; Investor grievance email: compliance@unistonecapital.com
Contact Person: Brijesh Parekh; Website: www.unistonecapital.com

SEBI registration number: INM000012449; CIN: U65999MH2019PTC330850

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP,
EARTHOOD SERVICES LIMITED
On behalf of the Board of Directors
Sd/-
Vishaka Jalan
Company Secretary and Compliance Officer

Place : Gurgaon, Haryana
Date : December 27, 2024

EARTHOOD SERVICES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed
the DRHP dated December 26, 2024 with SEBI and Stock Exchanges. The DRHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchangesi.e., BSE at www.bseindia.com and NSE at www.nseindia.com, website of
the Companyi.e. www.earthood.in and the website of the BRLM, i.e., Unistone Capital Private Limited at www.unistonecapital.com. Potential investors should note that investmentin equity shares involves a high degree of risk and for details relating
to suchrisks, please see the section entitled “Risk Factors”on page 37 of the DRHP and the details set outin the RHP, when filed. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision.

The Equity Shares have not been and will not be, registered under the U.S. Securities Act 1933, as amended (the "Securities Act") or any state securities laws in the United States and may not be offered or sold within the United States or to, or for the
accountorbenefitof, "U.S. persons" (as defined in Regulation S under the Securities Act), except pursuant to an exemption from, orin a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws.
Accordingly, the Equity Shares may be offered and sold (i) within the United States only to persons reasonably believed to be “Qualified Institutional Buyers” (as defined in Rule 144A under the U.S. Securities Act and referred to in this Draft Red Herring
Prospectus as “U.S. QIBs”) in transactions exempt from, or not subject to, the registration requirements of the U.S. Securities Act and (ii) outside the United States in offshore transactions in compliance with Regulation S under the U.S. Securities Actand
the applicable laws of the jurisdiction where those offers and sales are made.
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